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1 28410496 Heard Shri D.P.Das, learned %(4 (Q%m : )
counsel for the applicant. The prayer
in this Original Application is to @7 M l\
quash Annexures 1 - 3. Annexure-A/3 "ﬁ : ' /Lt‘,’__:_
is the order of punishment by which 7 W e "3—7‘"'%
the applicagnt was awarded the punish- | g@C
ment of reduction of his pay by two . ' '
stages in the time scale Of Rs.1400-40+ \2‘«’%%‘/-//%\
1800-EB-2300 for a period of one year
with effect ® from 1.11.1996. This
order was passed on 20.11.1996,
Admittedly there is a statutory
remedy available t© the applicant,

. He has not so far filed any appeal.
He has also not stated anywhere that
he is going to waive the right of
appeal, It is stated by the counsel
Sﬁ&—i%bm—&ppifmxnk that the applicant \
will. file an appeal before the // ()//7
appellate authority within #«periocd
Prescribed by the statute. He can
only approach this Court affer the

appellate authority considers his
appeal and passes an order. Therefore,




7

h - )
(A) %’
Serial |
No. of | Date of Order with Signature . &
Order | Order '
.1 28.11.96

~of the appeal he is going to file before

this Original Application cannot be
admitted.

Learned counsel for the applicant
makes g prayer for protection against
the order of punishment till the disposal

the appellate authority. After filing
the appeal before the Director, Postal
Services, the designated appellate
authority, the applicant may make a
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prayer for not giving effect to the orde
of punishment till the disposal of the
appeal. On such @ petition made before
him the said appellate authcrity shall
consider the same on merits after giving
an opportunity to the applicant of being
heard and pass @ reasoned order. Liberty
is granted to the petitioner to approach

-
this Tribunal if he is aggrieved by such ,,,—/ﬁ
an order. i, ;
With this direction this AppllcatlAn ad ‘4 l
. " ; -9 LA
is disposed of at the admission stage itself, 2’7 !
Shri S.C.Samantray, learned Additiqpal 21 !
Standing Counsel for the Respondents is ////%ﬁ>¢¢c
present and is hearde. v JZ{«W’/
Hand over copies of the orders to the fl‘u)pwc;ﬂu,
counsel for both sides. o0l
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